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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: s-7 s- q/to, f /RG/LP Dated: a-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akhil Pathak
S/O Pawan Kumar,
R/O W.No 3, Tehsil Mahanpur, District Kathua

vide Notification No.1826 of 2022/RG/LP Dated 11.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order •

Assist%t Registrar
. (L.P.Section)
\;;

Dated: /B -'b '9o9}No: eq2q - BO IRG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
cpc e-courts High Court of J&K and Ladakh, Jarhmu for uploading on
the official website.
int,harde– Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhil Pathak, Advocate

. .....for information and necessary action-

AssistaRRegistrar
(L.P.Section)



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: s’ 76 JobS- /RG/LP Dated: IB -OF- 9 oz<-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anis-Ur-Rehman
S/O Sh. Nasib Ullah Khan
R/O Chandimarh Tehsil Surankote District Poonch

vide Notification 10.1846 of 2023/RG/LP Dated 06.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assist8if Registrar
(L.P.Section)

P}}-No: al,3/ -3""} IRG/LP Dated,

Copy forwarded to th
1

2
3.

Principal District and Sessions Judge, Poc)nch.
Secretary, Bar Council of India, New Delhi.

ment Press1 Jammu for publication in the next issue ofManager, Govel
Government Gazette.
President. District Bar Association, Ppc)nch.
c/pc/ e_courts High Court of J&K and Ladakh, Jammu for uploading on

tLEhTE:aPb7a?;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anis-Ur-Rehman, Advocate

.for information and necessary action-

4
5.

AssistaWRegistrar
P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Sf?? '4 }a,s- /RG/LP Dated: / P- o} -2o2(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asma Banoo

D/O Ab Majid Shah
R/O Near Hidyal Chowk, Tehsil and District Kishtwar

vide Notification No.978 of 2023/RG/LP Dated 31.05.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assista\KRegistrar
(L.P.Section)

o, ,.kJDated: 18 ,.> -9o2$}Py SP_ qq /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jamrrlu/Srinagar for information and
also keeping record of the same.
Ms. Asma Banoo, Advocate

. .....for information and necessary action.

!egistrarAssis
(L.P.Section)

q.r)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g bob\- /RG/LP Dated: /4' oz -9.9:,-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bukhtair Hussain Shah
S/O Akram Hussain Shah
R/O Sanai, Mohalla Gani, Tehsil Surankote District Poonch

vide Notification lo.109 Dated 17.06.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

RegistrarAssist,
L.e.Section)

No: 2qq fIl CL IRG/LP Dated: /8- o)
Copy forwarded to th'

Principal District and Sessions Judge, Poc>nch.

Secretary, Bar Council of India, New Delhi.
Gina abE’Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Poonch.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
ih;harb-g–'Lib}ari High Court Wing Jammy/Srinagar for information and
also keeping record of the same.
Mr, Bukhtair Hussain Shah9 Advocate

for information and necessary action-

4
5.

Q RegistrarAssis
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: SP?I ayb obS\- /RG/LP Dated: /e- . 1 -:1.> s’

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Heena Choudhary
D/O Mohammad lshaq Qureshi
twO Near Upkar Flour Mill Gangyal, Channi Kamala, Jammu

vide Notification lo.1064 Dated 10.01.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

AssisM Registrar
Section)

-9'>\No: &> L{ \\ - $'8 Dated: /b>' o>

Copy forwarded to th'

1

2
3,

Principal District and Sessions Judge, Jammu-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu.
cpc e_courts Hidh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Heena Choudhary, Advocate

. .....for information and necessary action.

4
5.

AssistaVRegiStrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: S-@ >Ba /RG/LP Dated: le - bY -9o2',-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Anwaar Anjumn
S/O Mohd Zaffir
R/O Kura, Tehsil Kalakote, District Rajouri

vide Notification lo. 983 of 2022/RG/LP Dated 27.07.2022 has

been declared as Absolute/Final after condonation of delaY.

By Order

AssistaVRegistrar
Section)

-20 )\No: Pq(q - aS-
Copy forwarded to th'

IRG/LP Dated: /8 - b>

1

2

3.

Principal District and Sessions Judgel Rajouri'
Secretary, Bar Council of India, New Delhi.
Manage£ Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
i/-dC–/--;_C8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr, Mohd Anwaar Anjumn9 Advocate

.for information and necessary action'

4
5.

AssistaWRegistrar
(L.P.Section)

Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: SOI ->-„b/ /RG/LP Dated: /8- al -9.Js-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ashaf
S/O Abdul Wahid
R/O Near Housi;
Doda

lg Colony, Akramabad, Tehsil & District

vide Notification No.481 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistJR{Registrar
Section)

C>:b +PolNo: t? „.t,C– b IRG/LP Dated: a.
Copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, D6da.
CPC e_C8urts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ashaf, Advocate

. .....for information and necessary action.

4
5.

AssistMegistrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: S-67b TOUr /RG/LP Dated: /62- d3 - 2.2 (

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nirmal Singh
S/O Parmod Singh Jamwal
R/O Rahya (Near Shiv Mandir) Tehsil Vijaypur District Samba

vide Notification lo.1945 of 2023/RG/LP Dated 11.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

AssisgKt Registrar
Section)

z» -Zn ISP\1? 3 - }?
Copy forwarded to th

/RG/LP Dated: Z

1

2
3.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
ii<.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nirmal Singh, Advocate

. .....for information and necessary action.

4
5.

I
RegistrarAssista

Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + + + +

NOTIFICATION

No: S?S dI baud /RG/LP Dated: /8 - al -2o2s£

Provisional aqmission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Prajwala Sambyal
D/O Sanjay Singh
R/O W.No.5, Near District Hospital Samba, Tehsil & District
Samba

vide Notification No.654/2022/RG/LP Dated 30.05.2022 has been

declared as AbsoluTe/Final after condonation of delay.

By Order

Assistln Registrar
(L.P.„Section)

Dated: /8 -0 +):>vFNo: 8 \1 Pa _ eG /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal Districtand Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba-
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing JamMu'/Srinagar for information and
also keeping record of the same.

Ms. Prajwala Sambyal, Advocate
. .....for information and necessary action.

AssistMl Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: gP ' >o bsp /RG/LP Dated: /6'’- '> -9'iS’

Provisional admission

in favou

as an Advocate, granted under the

r of:Advocates Act, 196

Ms. Privanka Pa
D/0
R/0

nhotra
R.L Panhotr

lishnahRehal Tehsil

lo.1970Notification

District Jammu

vide of 2023/RG/LP Dated 12.09.2023 has

been declared as Absolute/F naI after condonation of delay.

By Order

It RegistrarAssis
(L.P.Section)

=&b-No;

Cop
1

2
3.

4
5.

IRG/LP Dated. / P - e»

r forwarded to

Principal District and Sessions Judge, Jammu
ouncil of India, New DelhiSecretary, Bar
lment Press, Jammu for publicationManager, Govel

Government Gazette
Cnllrt Rar Association. JammuPresident, J&K

CPC e-Courts
the official web:
Incharge Libral
also keeping record

yankMs. Pri
for information

in the next issue of

i/oJ'ri Bf J&K and Ladakh1 Jammu for uploading on

6. ligh Court Wing Jammu/Srinagar for information and
of the same.

Panhotra, Advocate
and necessary action.

7.

AssistaWRegistrar
(L.P.Section)

SrI



11

HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)+ + + + +

NOTIFICATION

No: SF,PS- b- bb’ /RG/LP Dated: /g -.L -2oZsx

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahul Kumar Verma
S/O Pritam Chand
R/O Ward No.2, C)pp. Kabir Nagar, Tehsil & District Kathua

vide Notification No.1681 Dated16.03.2020

Absolute/Final after condonation of delay.

has been declared as

By Order

AssiskK; Registrar
(L.P.Section)

->DbSAN’No: 8\q qq– Rds\ /RG/LP Dated: /8 - 61

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
cpc e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Kumar Verma, Advocate

. .....for information and necessary action .

AssistaIIRegistrar
(L.P.Section)

\rd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

NOTIFICATION

No: S–86 'A b'>S- /RG/LP D,t,d, JP-o1 -9.25-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Ritu Panhotra
D/O R.L. Panhotra
R/O Rehal Dhamalian,VPO
Jammu

Rehal Tehsil Bishnah District

vide Notification No.1992 of 2023/RG/LP Dated 12.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assist%6 Registrar
(L.P.Section)

8(al _ FI? IRGILP Dated

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal Districtand Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge LibrarV, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ritu Panhotra, Advocate

. .....for information and necessary action.

Assist2r?I Registrar
(L.P.Section)

q.It
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

_/RG/LP Datedbc) )R - \>\ –)Ob(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Samriti
D/O Raj Pal
FOO H.NO.56, W.No.3, Tehsil Ramgarh, District Samba

vide Notification No.305 of 2023/RG/LP Dated 14.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistBKt Registrar
(L.P.Section)

Dated: \tNo: aSb&>_ 1 \{
Copy forwarded to thI

IRG/LP

1

2
3.

Principal District and Sessions Judge, Samba-
Secretary, Bar Council of India, New Delhi. . £

a;na8–eE’Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Samba- _

cp(.-, e_courts High Court of J&K and Ladakh, Jammu for uploading on

In:hT::aBb7a PJjehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sam riti, Advocate

.for information and necessarY action-

4
5.

Assist## Registrar
(L.P.Section)

\,r&.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: s- Be >oH’ /RG/LP Dated: /O- OL - 2 D2\
pn

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonia Kumar1
D/O Jankar Sing
R/O Ward No.9,
Samba

Nandpur Camp, Tehsil Ramgarh, District

vide Notification 10.1187 of 2023/RG/LP Dated 05.06.2023 has

been declared as Absolute/Final after condonation of delaY.

By Order

Assist3Kt Registrar
(L.P.Section)

1 8 - ot +DbS-No: Dated,

Copy forwarded to the: -

1

2
3.

Principal Districd and Sessions JUdgel Samba-
Se<.,retary1 Bar Council of India, New Delhi. . ' . a

i;A;airj’Government Press1 Jammu for publication in the next issue of
Government Gazette.

EL?(lide:pfi:rFShELEja EpC::tO: jaI:T( ::FL:'dakh, Jammu for uploading on

fEEhT:bc:aPb::Thigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonia KI

4
5.

6.

7, mari, Advocate
, ..for information and necessarY action '

Assist&fRegistrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

NOTIFICATION

S-6 1 '# ,.XS- /RG/LP Dated: /,P. at -LabS’

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sharful Islam
D/o Gh Mohammad Shah
R/o Kaloosa Bandipora

vide Notification No.1381 of 2021 Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssisMt Registrar
(L.P.Section)

2 o bS-No: PS-),b_– IF? IRGILP Dated: / O -or

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sharful Islam, Advocate

. .....for information and necessary action.

aAssista FRegistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)+ + + + +

NOTIFICATION

No: SP?o '# b.bs/ /RG/LP Dated: / d- o> -lot\-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Insha Rashid
D/o Ab.Rashid Ganie
R/o Hyderpora, near Jamkesh vechiles
Tehsil Chanapora District Srinagar

greenpark Lane 1

vide Notification No.747 of 2021 Dated 12.08.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistWt Registrar
ection)

£LSNo: PSit- /n'
/RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Rashid, Advocate

. .....for information and necessary action.

AssistW Registrar
(L.P.Section)

\N
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+

NOTIFICATION

No:
+Bn

/ a7 ,.Hr /RG/LP Dated: /d- o> - lo>b-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Liyakat Tariq Mir
S/o Lt. Tariq Ahmad Mir
R/o Jadeed Baghat Tehsil Sopore District Baramulla

vide Notification No.1085 of 2023 Dated 02.06.2023 has been
declared as Absolute/Final after condonation of delay.

By Order

Assisti !egistrar
(L. P.Section)

.SNo: eS-3) - t43 /RG/LP Dated:

Copy forwarded to the: -

3

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

1

2

Government Gazette.
President. District Bar Association, Baramulla
ePC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Liyakat Tariq Mir, Advocate

. .....for informatiOn and necessary action .

AssistW Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: S-qT >bEf /RG/LP Dated: /e - o -toEb-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Laraib Anjaleena
D/o Azad Hussain Wani
R/o Buchwara, Dalgate Tehsil & District Srinagar

vide Notification No.1083 of 2023 Dated 02.06.2023 has been
declared as Absolute/Final after condonation of delay

By Order

Assist@ Registrar
Section)

+BBb

/RG/LP 6 e}$>

Copy forwarded to the

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi,
Manager1 Government Press, Jammu for publication

Court Bar Association, Srinagar

No: Dated:

1

2

3.

4
5.

6.

7.

in the next issue of

Court of J&K and Ladakh, Jammu for uploading on

High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Laraib Anjaleena, Advocate

for information and necessary action.

A,,i,t@Registrar
(L.P.Section)

q"-'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powePS of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + +

NOTIFICATION

a
No ## /RG/LPq3 HSS Dated: /P-ol -9,, f

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Suzeena Showkat
D/o Showkat Ahmad Ganai
R/o Pranabawan (Puj Mohalla)
Mattan District Anantnag

near Jamia Masjid, Tehsil

vide Notification No. 325 of 2023 Dated 14.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

,7Assis it Registrar
(L.P.Section)

) ozSQ(sp\ _o IRGILP

Copy forwarded to the: -

Dated: /8 -Ob

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suzeena Showkat, Advocate

. .....for information and necessary action.

A,,i,tMRegistrar

\A-section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:
,/-

_/RG/LPL6b> Dated: le - '} ->'’b'\
/P

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ruqaya Ami
D/o M Amin Ma
R/o Zaffran Col

vide Notification

uaal
ony, Zewen

lo.1164 of

Tehsil & District Srinagar

Dated 03.06.2023 has been2023

declared as Absolutb/Final after condonation of delay

By Order

AssistMRegistrar
.Section)

'G/LP Dated: f 8 - o>

Copy forwarded to

Principal Districtand Sessions Judge, Srinagar
:ouncil of India. New Delhiry, BarSecreta

ent Press, Jammu for publication in the next issue of
ey::£Pn7FreEfEELnei

President, J&K high Court Bar Association, Srinagar
(./PC e_Courts Hidh Court of J&K and Ladakh, Jammu for uploading on
the official website

Jammu/Srinagar for information andIncharge Library, High Court Wing
)f the samealso keeping re'

Ms. Ruaava in, Advocate
. .....for information and necessary action-

ASSiStMRegistrar
ection)(L.P.$

q,_-J.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)+ + + + +

NOTIFICATION

4+lb

No: 5 Ss c) AL.H' /RG/LP Dated 1 8-oh -1 oZ\'-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd. Shafi Sheikh
S/o Ali Mohd Sheikh
R/o Tungdanoo, The.Yaripora Tehsil & District Kulgam

vide Notification No.203 of 2023 Dated 03.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assis%; Registrar
(L.P.Section)

Q( 6{_ )\ IRGILP

Copy forwarded to the: -

Dated

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd. Shafi Sheikh, Advocate

. .....for information and necessary action.

A,,i,tbl/R,gistrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act1 1961)

++

NOTIFICATION

{9 6 @ >- Hr /RG/LP Dated tO - el - b->\f

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad AdrIan Ali
S/o Ali Mohammad Wani

R/o Wadwan,Astan mohalla Tehsil & District Budgam

vide Notification No.555 of 2021 Dated 31.03.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistB% Registrar
ACL.P.Section)

Q61{No: e( ID' – /8 /RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad AdrIan Ali, Advocate

. .....for information and necessary action.

A,,i,tMR,gistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: 5% + ,bH' /RG/LP Dated: /8 - D> -lubs

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnaz Parveez
D/o Parveez Ahmad
R/o Chrar-i- Shrief Tehsil Charar-i-Sharief District Budgam

vide Notification lo. 498 of 2021 Dated 31.03.2021 has been

declared as Absolutp/Final after condonation of delay.

By Order

Assist: !egistrar
(L.Ph.Section)

No: 8£EW£/RG/LP Dated: as
Copy forwarded to th'

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehnaz Parveez, Advocate

. ..... for information and necessary action.

AssistaWRegiStrar
Section)

q'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 5-qP a/ w>b) / /RG/LP Dated: /O - o> -2 obs'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shugufta Amin
D/o Mohd Amin Lone
R/o Bemina Nundreshi colony Tehsil & District Srinagar

vide Notification No.1217 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

7

AssistS'fIt Registrar
'ection)

Ob -lobNo: 8986- CI } /RG/LP Dated: a
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Shugufta Amin, Advocate
. .....for information and necessary action.

B
AssistaISt Registrar

(L.P,Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: al '/ >.,r /RG/LP Dated: /8_ ',L .>',„-

Provisional a(?mission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waqar Shafeeq
S/o Shafeeq Ahmad Awan
R/o Nowagabra-karnah, Tehsil Karnah District Kupwara

vide Notification No. 1253 of 2023 Dated 06.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssisWit Registrar
(L.P.Section)

Dated: /8 .o> ->.ZS- nN„ egq3-8 f'IS /RG/LP

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Waqar Shafeeq, Advocate
. .....for information and necessary action.

ASsism'Regist rar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xefcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

/#No: 6aD _/RG/LPa rObS Dated: /P- o> ->,b-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. AdrIan Ashfaq Naqash
S/o Ashfaq Ahmad Naqash
R/o Hilal Abad 3, Qamarwari, Tehsil Central Shaltang, District
Srinagar

vide Notification No. 1795 of 2022 Dated 11.11.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

Assisti Registrar
(L.P.Sect ion)

5rJaSNo: 8660 _ 86 /RG/LP

Copy forwarded to the: -

Dated.

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AdrIan Ashfaq Naqash, Advocate

. .....for information and necessary action.

'RegistrarAssis
L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

_/RG/LP Dated
r/P

ab

Provisional admission as

Advocates Act, 1961 in favour of

Advocate granted under the

Ms. Nelofar Sulta
D/o Mohammad Sultan Beigh

It BaramullaR/o Delina Tehs

of 2023 Dated 03.06.2023 has beenvide Notification

ter condonation of delaydeclared as Absol

By Order

AssistmRegistrar
ection)

bNo: pg// - /7 IRG/LP Dated: fa a

Copy forwarded to th'

1. Principal District and Sessions Judge, Baramulla-
2. Secretary, Bar Council of India, New Delhi.
i. ManageF1 Government Press1 Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website,
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping reoord of the same.
Ms. Nelofar Sultan, Advocate

.for information and necessary action.

4
5.

6.

7.

i
'RegistrarAssista

Section)
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HIGH COURT OF JAMMU
(Exercising po ers

& KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

FI _/RG/LP Dated: IO -a - t' Ls-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nasir Mushtaq Parray
S/O Mushtaq Ahmad Parray
R/O Akura Mattan Tehsil Mattan District Anantnag

vide Notification to. 1137 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

aAssista 'Registrar
(L.P.Section)

R

No:@bIO– by /RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nasir Mushtaq Parray, Advocate

. .....for information and necessary action .

Assist81t'Registrar

d-'-;'“:'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)+ + + + +

NOTIFICATION

ec>3 ad ) bbsx /RG/LP Dated: rd>. Oh -jeW

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Arbeena Amin
D/o Mohammad Amin Kar
R/o Mirza bagh Daulatabad Tehsil Khanyar District Srinagar

vide Notification No. 991 of 2023 Dated 31.05.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistMRegistrar
(L.P.Section)

Dr brI26N,: DJ>SC 31 /RG/LP Dated: //? - Ob

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arbeena Amin, Advocate

. .....for information and necessary action.

AssistaWRegistrar
L.P,Section)
'rJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 60 /RG/LP Dated: /8 -al - >.'s-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifta Irfan
D/o Irfan Ahmad Bhat
R/o Gaziabad Anchidoora Azadpora Anantnag

vide Notification No.141 of 2023 Dated 10.02.2023 has been

declared as Absolu Ie/Final after condonation of delay.

By Order

AssisMRegistrar
L.PxSection)

No: pgS)-- IRG/LP D,t,d: /8 - al - lab;
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifta Irfan, Advocate

. .....for information and necessary action .

Assista\if+tegist rar
L. P'Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)+ + + + +

NOTIFICATION

No: Los /RG/LPobS Dated: /P-'I ->o>S-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Feroz Bashir Shah
S/o Bashir Ahmad Shah
R/o village Sahibabad,Anantnag

vide Notification No. 781 Dated 19.09.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

AssistMRegistrar
(L.P.RSection)

No: #43 <7 - L4 S’ /RG/LP Dated: /P- D}

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Feroz Bashir Shah, Advocate

. .....for information and necessary action.

AssistWRegistrar

\A.s"t:'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Col // /RG/LP Dated: 49 - .2al
ad==

- }DhS

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Atufa Mansoor
D/o Mohammad Magrey

Tehsil & District ShopianR/o New colony

of 2023 Dated 01.06.2023 has beenvide Notification

declared as Absolute/Final after condonation of delay.

By Order

Assista%Registrar
(L.PiSection)

.2oz SNo: a -S )+ _/RG/LP Dated: /8 - ox

Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website,
licharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Atufa Manzoor, Advocate

. .....for information and necessary action .

4
5.

Assist}g?tRegist rar
(L.P.pection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: e o- joTs' /RG/LP Dated, /8 -6b -lO=S

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Zada Umer Farooq
S/o Mohd Sikander Malik
R/o Malik mohalla, Tehsil & District Kupwara

vide Notification to.1517 Dated 02.03.2018 has been declared as

Absolute/Final after condonation of delay.

By Order

RegistrarAssistJ
(L.P.Section)

a) +201No: 86{\ / S q /RG/LP Dated: le

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, GoveFnment Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibrarV, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Malik Zada Umer Farooq, Advocate

. .....for information and necessary action.

AssistaHKRegistrar
ection)



/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Go 8 .6BJb _/RG/LP Dated: /e-oz'acAs-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rafi Ahmad Sheikh
S/o Gh.Nabi Sheikh
R/o village Kandipora Tehsil Bijbehara District Anantnag

vide Notification No. 434 Dated 15.07.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

Assist;gi Registrar
(L.P.Section)

-labS#No: F?660_ dZ /RG/LP Dated: /P-6>

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rafi Ahmad Sheikh, Advocate

. .....for information and necessary action.

!egistrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAK.H AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + + + +

NOTIFICATION

6Dq cp/ 2abs- /RG/LP Dated: /o _al 'lots-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ruksana Fayaz
D/o Fayaz Ahmad Sheikh
R/o Gadoora Tehsil & District Ganderbal

vide Notification No.710 of 2021 Dated 19.07.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistaMegistrar
(L.P.Spction)

aoir\No: 8667 - 13 /RG/LP Dated: 'e- a>

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruksana Fayaz, Advocate

. .....for information and necessary action.

AssistaWRegistrar
(L.P.Fection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)+ + + + +

NOTIFICATION

No: G 10 cd LOTS' /RG/LP Dated: /y- 02 -26* S-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Seerat Naseer
D/o Naseer Ahmad Dar
R/o Housing colony Chanapora
Srinagar

Tehsil Chanapora District

vide Notification No.1222 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistgKRegistrar
(L.P.Fection)

No: 8 Gl (f-Bb IRG/LP Dated: /g-
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerat Naseer, Advocate

. .....for information and necessary action.

AssisMRegistrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 6// CgZ.ac /RG/LP Dated: /a-O> -lOTS

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehvish Noor
D/o Noo-u-Din Sholla
R/o H.No 160, Sir syed colony Tehsil Eidgah District Srinagar
vide Notification No.1053 of 2021 Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistYl?i Registrar
ISection)

2No: PIe .# # 83 /RG/LP Dated:
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehvish Noor, Advocate

. .....for information and necessary action.

Assist£KRegistrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + + + +

NOTIFICATION

No: _ /RG/LP Dated: J8 - .L -?o }<-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anisa Farooq
D/o Farooq Ahmad Taploo
R/o Tengpora Zoonimar Tehsil & District Srinagar

vide Notification No.1265 of 2021 Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistMRegistrar
'ection)

'20)5No: 168g-qq /RG/LP Dated: /e-o)
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal Districtand Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anisa Farooq, Advocate

. . .... for information and necessary action .

AssistJH?Registrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)+ + + + +

NOTIFICATION

No: 613 cd %»SF /RG/LP Dated: /y ' al –L'’Z',
/+

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asia Hameed
D/o Abdul Hameed Bhat
R/o Larki-pora, Sheikh Mohalla, Padgampora Tehsil & District
Pulwama

vide Notification No. 24/2022 Dated 23.02.2022 has been declared

as Absolute/Final after condonation of delay.

By Order

Assist%Registrar
-ection)

Dated:No: 849): gZloo/RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Asia Hameed, Advocate

. .....for information and necessary action.

C
AssistaTf( Registrar

(L.P.Section)

\rg.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: CItI
P-n

zeD\ /RG/LP Dated, /8 - O1 -24>S
P

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Sharie'
S/o Peerzada Sharief U Din
R/o Peer Mohalla punzwa, Villagam Tehsil & District Kupwara

vide Notification No.1074 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assist%Registrar
(LfP.Spction)

N„ el61 - o} /RG/LP

Copy forwarded to the: -

a) -labSDated.

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Sharief, Advocate

. .for information and necessary action.

AssistaTIIzRegistrar
Section)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)+ + + + +

NOTIFICATION

No: d/s- a/ I,'s' /RG/LP Dated: /g -J - 2oU,’

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Ms. Gousia Mehraj
D/o Mehraj Ud Din Sofi
R/o Bundarkund Sofi Mohalla Tehsil & District Ganderbal

vide Notification No.1046 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

i
AssistHht Registrar

(b.P.qection)

No: i?loO - lu /RG/LP
18-DI ->'>SDated.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gousia Mehraj, Advocate

. ..... for information and necessary action .

AssistMRegistrar
(L.P.Section)

qp–a.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 6/6
P

>''5 /RG/LP Dated: /8 - Da -2''i

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javid Rasool Shah
S/o Gh.Rasool Shah
RIo Jaggerpora, Machhbown
District Kupwara

mohalla Tehsil Handwara

vide Notification lo.1073 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

b
[t RegistrarAssis

(L.P.Section)

-26 bS-No: 21 /RG/LP Dated: /8 - bi

Copy forwarded to t

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Int„harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Javid Rasool Shah, Advocate

. .....for information and necessary action -

ASsiStWRegistrar
ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Z 77 at \.b-: /RG/LP Dated: /P- 6” -*. ,,-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Ahmad Malik
q Ahmad MaIS/o Mushta

R/o Hardu Madaum, Tang

lo.1056vide Notification

k
marg Tehsil & District Baramulla

of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order \
AssistIHt Registrar

(L.P.pection)

+z>> \)abSDated:N„ d7 IL- z 8 /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
(..,pc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
in<.,harge Librar+1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Malik, Advocate

. .....for information and necessary action-

hE RegistrarAssig
L.P.Section)
.J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Aa/ /RG/LP Dated: /8- o} -2'bS
P

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Mr. Jahangir Ahmed Malik
MalikS/o Gulam Moh

arT;Falla,WuyanBatnaarR/o
Pulwama

Tehsil Pampore District

1066 of 2023vide Notification

'inal after condcdeclared as Absolu'

Dated 02.06.2023 has been

nation of delay.

By Order \
AssisWflt Registrar

(L.P.Fection)

No; }G/LP

Cop

Dated: /8- aD 4'

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. DistriCt Bar Association, Pulwama.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Jahangir Ahmed Malik, Advocate
. .....for information and necessary action.

\
7//4

RegistrarAssist
ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 6/? VI >0. Sr /RG/LP Dated: /X) _a>-ZZ)B,-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehak Bashir
D/o Bashir Ahmad Hakeem
R/o Garden Lane Tehsil Chanapora District Srinagar

vide Notification No.1118 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistBl; Registrar
( iection)

Dated. alNo: 8>?3£- L/ L /RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Bashir, Advocate

. .....for information and necessary action.

Assista#Registrar
(L.P.Section)
\r,–d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: evO &4 DbV IRGILP Dated: @-Ol -)DL(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnaz Parveen
D/o Ahmad Nazir
R/o Bhimbat, Drass Tehsil & District Kargil

vide Notification No. 200 of 2023 Dated 13.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistJRIRegistrar
(L.P.Sect ion)
\F-JN,: _U.al-_La_/RG/LP D,t,d: /8 -oa -b'IS-

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehnaz Parveen, Advocate

. .....for information and necessary action.

b
RegistrarAssista

(L.P.Section)
br–a



47

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 62/ a/ 2.A’ /RG/LP Dated: 18 - aT -2 ','\-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zakir Mehmood Khateeb
S/OAbdul Ahad Khateeb
R/O Alamdar Colony Tehsil Charar Sharief, District Budgam

vide Notification No. 24 Dated 16.05.2029 has been declared as

Absolute/Final after condonation of delay.

By Order

Assist Registrar
(L.P.Section)

.beDSNo: F?IS-o-S G IRGILP Dated: /e- OL

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zakir Mehmood Khateeb, Advocate

. .....for information and necessary action .

„„h„„
A:(Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: &H 2,>K /RG/LP Dated: /g-02-2o2£

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jamyang Dolkar
D/o Tashi Jigmet
R/o Skyabu House Lamayuru,Tehsil Khaltse District Leh

vide Notification No.467 of 2021 Dated 05.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistMRegistrar
P.$ection)

'bZoE(N,.. g+S+ -Ga> /RG/LP Dated: lg-O

Copy forwarded to th

1

2
3.

Principal District and Sessions Judgel Leh'
Secretary, Bar Council of India, New Delhi. . r

&anage£ Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Leh.
(/pc? e_courts High Court of J&K and Ladakh, Jammu for uploading on

tEEhIt:aPb7a:jehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-

Ms. Jamyang Dolkar, Advocate
.for information and necessarY action'

4
5.

6.

7.

Assistal hegistrar
'ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xefcising powers of Bar Council under Section 58 of the Advocates Act, 1961)+ + + + +

NOTIFICATION

No: 6 lb '4lbbsx /RG/LP Dated: /g - Ol -)ON–

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nelofar Nazir
D/o Nazir Ahmad Lone
R/o Sogam Lolab , mohalla
District Kupwara

Mohiuddin Abad Tehsil Sogam

vide Notification No.1131 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistYt?i Registrar
(L.PISection)

No: 8}AU _ jn /RG/LP Dated:/e-
Copy forwarded to the: -

2615

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nelofar Nazir, Advocate

. .....for information and necessary action.

AssistaMRegistrar
(L.P.Section)

\'Ed
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)+ + + + +

NOTIFICATION

No: 6 Z', 4po>S- /RG/LP Dated: /67- O> - >ALS'

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Bhat
S/o Abdul Rahim Bhat
R/o Chattergul Tehsil Kangan District Ganderbal

vide Notification No.480 of 2021 Dated 07.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistBIIt Registrar
'ection)

OL - 2625No: &nE3]JRG/LP Dated: /8
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Ahmad Bhat, Advocate

. . .... for information and necessary action .

AssistMRegistrar
(L.P.Section)

\'_-4



51

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

NOTIFICATION

No: 6'; c4 26L,' /RG/LP D,t,d, la - .2 -„,L,-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Mian Najeeb Shams Jalal
S/o Mian Shams Ul Jalal R/o Ex. Chief Justice Residence
H.No. 11 Baghat Banulla Tehsil & District Srinagar

vide Notification No.1077 of 2021 Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assis AVI Registrar
ection)

2obSNo: u..uURG/LP Dated: ag -Ob

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mian Najeeb Shams Jalal, Advocate

. .....for information and necessary action.

AssisM Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ' /RG/LP Dated: 18 -oD -2D>b'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aabid Mushtaq
S/O Mushtaq Ahmad Dar
RIO Awanpora, Tehsil Chadoora, District Budgam

vide Notification lo.1827 of 2023 Dated 06.09.2023 has been

declared as Absolut9/Final after condonation of delay.

By Order

AssistaMRegistrar
(L.P.9ection)

No: MsUJJRG/LP o> ->@SDated.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
ii(.,harge Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping reCord of the same.
Mr. Aabid Mushtaq, Advocate

. .....for information and necessary action'

AssistaWRegistrar
ection)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ex ’ /RCyZ \d /LP Dated: /8 -', - 2„bf

Provisional admission as

Advocates Act, 1961 in favour of

an Advocate, granted under the

Ms. lshrat lshtiyaq
D/ Sheikh lshtiyaq Ahmad
R/o Khrew, Shiekh Mohalla,Tehsil Pampore, District Pulwama

vide Notification No.1059 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assi%;Registrar
(L.P.Section)

//- OX -2o>r V-'Dated:No;

Cop

1

2
3.

4
5.

6.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Int.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. lshrat lshtiyaq, Advocate

. .....for information and necessary action.
7.

AssisMRegistrar
(L.P.Section)



54

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 6>a ,4 ,,L,' /RG/LP D,t,d, /P–a' -;'=-
/A

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Uzair Khurshid
S/o Khurshid Ahmad Misgar
R/o Nalbandpora Safa Kadal Tehsil & District Srinagar

vide Notification No.1240 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

ASSiWnt Registrar
(L.P.Section)
AdJ.

-24>jLSNo: 8 ?q7- ePo S- /RG/LP D,t,d, /g-6>
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Uzair Khurshid, Advocate

. .....for information and necessary action.

AssisIgK Registrar
(L.P.Section)
\, - A.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 42 a _/RG/LP Dated: /2= Oh -2,}br

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Iftisam Amin
D/o Syed Mohd Amin Hamdani
R/o Chandil,Nargis Bagh, Tehsil Tangmarg District Baramulla

vide Notification lo. 1201 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assiskfi Registrar
(L.P.Section)
SPd.

No: BRc)G-nIL /RG/LP Dated: /iP - oP - 2a28-

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Barmulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librar+1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Syed Iftisam Amin, Advocate
. .....for information and necessary action.

AssistWRegistrar
(L.P.Section)
\'I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: b ’b02 r /RG/LP Dated: /Z' -Dt ->o bS -

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sehrish Bashir
D/o Bashir Ahmad Kachoo
R/o 13 Dagapora Khanabal Anantnag

vide Notification lo. 1991 of 2022 Dated 14.11.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistatKRegistrar
(b.P.S.ection)

17SfNo: $?Q 1 B- Il /RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal Districtand Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sehrish Bashir, Advocate

. .....for information and necessary action.

ASSistS%Registrar
(L.P.Section)

\'-J.
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HIGH COURT OF & KASHMIR AND LADAKH AT J
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Cs, ' /RG/LP Dated: /B -ob -loTS
##

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabasum Jan
D/o Farooq Ahmad Lone
R/o Magam Tehsil Handwara, District Kupwara

vide Notification lo.1238 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

RegistrarAssis
ection)

>aZ,
No: 6?Bio -2 r; Dated: ID - D,

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara.
cpc, e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
ibc,harde- Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum Jan, Advocate

. .....for information and necessary action.

4
5.

6.

7.

ASSistMRegistrar
.Section)
J.
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HIGH COURT OF
(Exercising

& KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

No: 6 BT d#2. ,. q' /RG/LP Dated: 16’ -ol ->CY>q
/’

Provisional admission as

1 in favour of

lone
,one

ora Lolab

an Advocate, granted under the

Advocates Act, 196

Mr. Jaffer Ahmad
S/o Mohd Hayat
RIo Walkul Taki Kupwara

vide Notification No.60 Dated 06.04.2017 has been declared as

Absolute/Final after condonation of delay.

By Order

AssistJtifRegistrar
-ection)

'2 Ob6r
No:

Cop

1

2
3.

Dated: 18 -a>

Principal District
Secretary, Bar
Manager, Gov
Government G
President, District
CPC e-Courts High
the official website
Incharge Libral
also keeping record
Mr. Jaffer A

for in+ormation

and Sessions Judge, Kupwara.
of India. New Delhi.
Press, Jammu for publication in the next issue of

4

5.

6.

Bar Association, Kupwara.
Court of J&K and Ladakh, Jammu for uploading on

High Court Wing Jammu/Srinagar for information
of the same.

lmad lone, Advocate
and necessary action.

and

7.

AssistaMegiStrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 9 1961)

+

NOTIFICATION

No: /RG/LP Dated: / 8-d> - lob',f

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Ahmad Shah Syed Bukhari
S/o Shams UD Din Shah Syed Bukhari
R/o Kangan Tangechatter Tesil Kangan District Ganderbal

vide Notification No.915 of 2022 Dated 27.07.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

AssistMRegistrar
(L.P.Section)

\FJ/8 - OL -V,bSNo: O&Sq- qC, /RG/LP Dated.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad Shah Syed Bukhari, Advocate

. .....for information and necessary action.

RegistrarAssista
(L.P.Section)

q _S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAM'M'U
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

+ + +

NOTIFICATION

c3L{ £ AbD .tsr /RG/LP Dated le -D> -it,\ g/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muzamil Ahmad Tantray
S/o Ab Majeed Tantray
R/o Devu Bagh Kunzer Tehsil Tangmarg Distict Baramulla

vide Notification No. 467 Dated 10.12.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

hegistrarAssistal
(L.P.Section)

Dated, /8- D> -2&>iNo: 8 RbI _ hI /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association. Baramullah
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Ahmad Tantray, Advocate

. .....for information and necessary action.

Assistg;R( Registrar
(L.P.Section)

r––4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 9 1961)

+ + + + +

NOTIFICATION

No: dS Sf CF/ bob\d /RG/LP Dated: /8 -P ->. bs-

Provisional admission as an Advocate1 granted under the

Advocates Act, 1961 in favour of:

Mr. Ali Mohammad Talie
S/o Ghulam Rasool Talie
R/o Ziran Tehsil Tangmarg District Baramulla

vide Notification No. 34 Dated 15.09.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

RegistrarAssist a
(L.P.Section)
A'N&> –aa)SNo: abU.LL/RG/LP D,t,d, E

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramullah
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ali Mohammad Talie, Advocate

. .....for information and necessary action .

kegistrarAssistal
(L.P.Section)

by-J.


